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The appliccant uas a candidate in the Civil

Services Examination, 1995 held by the UPdC. The results

were declared on 13.8.95, His Roll number uas not

mentioned in the list of successful candidates. Ha

requested the UPSC to recheck/ re-evaluate his ansuo.

sheets. He has been informed by the UPSC on 29.0.95 as

follousi- „

I am directed to refer to your ropiesentation
dated Nil on the subject montionad above and
to say that your ansusr screpta/results nave
been re-chacked and it has oaen verified that
thsre is no mistake of any kind. After rscn^ckli'j
I am to inform you that you have not qualified
in the examination,"

He challenges this decision on three important2.

grounds

(i) The reply of the UPSC is stereotynad and
they had not even cared to call for the
answer sbripts.

U

(ii) He he s brilliant academj_cr^ecord land
prepared well and hence re couic n.'c nuve
but passed.
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(iii) The respondents took only 15 days for

re-checking and did not inform him of
the marks scored.

He seeks the follouing directionsi-

(i) The Hop'bis Tribunal may kindly direct
the respondent to re-eualuate the answer
scripts of the applicant,

(ii) Tha Hon'ble Tribunal may furthar direct
the Respondents to allow the ajplicant
to sit in (Plain ) Ciuil Services c-xam,
to be held in flonth of Nou,

3, Ue have heard him. No basis has been furnishod

for the allegation made in the first ground. The second

ground is irrele vant, because the candidates uhatfeover

ibe tneir merits in their academic career^ are put

to a new common teet and their performance is judged.

There is no cause for any apprehension on the only

ground that the UPSC could verify the answer paoars in

15 days. Perhaps, there were very few such complaints

or a larger number of staff had been engaged, Tha

applicant does not say that he asked for the particuxaro

of his marks and they were refused,

4, In the circumstances, we do not find any mSjit

in the application. Accordingly, it is dismissed.
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